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5hri Sanjay Kumar pal . UOI/ESIC
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Hon'ble Shri C.3. Roy ^ Member (3)
Hon'ble Shri B.K. Singhj Plember (a)
For the applicant .. Shri Ashok Aggarual
For the respondents .. Shri Uij-ay Tlehta, proxy counsel for

Shri N.3. ;<lehta
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Judqernent (Oral)
1

(Delivered by Shri C.Go Roy, Hon*ble nember(D)

The 1,earned counsel for the applicant Shri

,Ashck Aggarual says that the applicant has been

recjularised and therefore he uants to uithdrau

the CaSGy as it has become infructuous. The OA

isj therefore, dismissed as uithdrauin. f\!o orders

as to costs. ^
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